Before The Hon’ble National Green Tribunal
Eastern Zone Bench, Kolkata

Execution Application No. 02/2025/EZ
In
Appeal No. 24/2023/EZ
Mohammad Ilyas & Anr. Applicant(s)
Versus
State of Jharkhand & Ors. Respondent(s)

Supplementary Show Cause on behalf of Member Secretary, State

Level Environment Impact Assessment Authority (SEIAA),

Jharkhand.
INDEX
i Sl. Nos. _ Particular of papers | Page

| |

| | Nos.
|

|

|

|

1. Annexure-R/5 |A copy of the corrigendum as

contained in memo no. 614,dated | N

01.03.2025




Date: ﬁf]o'zlwvr

Place: Ranchi jao =5 4//-—"""‘/

Bhanu Kumar, Advocate

(Counsel for SEIAA, Jharkhand)
Maob. No. 9835014952



7 282/ 87p 2
Y3/

Before The Hon’ble National Green Tribunal

Eastern Zone Bench, Kolkata
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| — 2 ' Execution Application No. 02/2025/EZ
Avn — 4 | In
&enw!*&‘: ' Appeal No. 24 /2023 /EZ
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Mohammad Ilyas & Anr. Applicant(s)
- Versus
- State of Jharkhand & Ors. Respondent(s)

Slupplementary Show Cause on behalf of Member
Secretary, State Level Environment Impact
Assessment Authority (SEIAA), Jharkhand.

. I, Ashok Kumar, son of Late Rajendra Kumar,
ﬁremas Ex-Officio Member Secretary in the
' State Level Environment Impact Assessment Authority

{hereinafter called SEIAA), Jharkhand, Ranchi do

hereby solemnly affirm and state as follows:-

1. That at the very outset, this deponent tenders
; unqualified and unconditional apology for any
inconvenience caused to this Hon’ble Tribunal on

account of any act of omission and commissions
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on behalf of this deponent caused due to
inadvertence.

2. That this deponent has got highest regards for the
order and directions passed by this Hon'ble
Tribunal and he cannot imagine even in his dream
to disobey and violate the order and direction of
this Hon’ble Tribunal.

3. That the present supplementary show cause is
being filed in compliance of order dated
28.02.2025 passed by this Hon’ble Tribunal in the
instant case in reference to averments made in
para 11 of the show cause filed on behalf of this
deponent on 26.02.2025.

4. That it is stated that vide memo no. 614, dated
01.03.2025 a corrigendum has been issued and
the last para contained in letter dated 15.10.2024
has been withdrawn and deleted.

A copy of the corrigendum as
contained in memo no. 614, dated
01.03.2025 is annexed herewith
and marked as Annexure-R/5.
That in view of the statements and submissions
made in the foregoing paragraphs of the instant
supplementary show cause this Hon’ble Tribunal
may kindly be pleased to accept the present

supplementary show cause and this deponent
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begs unqualified apology for any inconvenience
caused to this Hon’ble Tribunal.

6. That this deponent has got highest regard for the
orders and directions passed by this Hon'ble

Tribunal.
7. 'That this application is being made bona-fide and

ifl the iterest of justice.
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